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CENTRAL ADMINISTRATIVE TRIBUNAL
'BANGALORE BENCHg BANGALORE

ORIGINAL APPL ICATION NO.782/1994

ORTED THIS THE TWENTYFIRST DAY OF NOVEMBER, 1994

Mre T.V. Rezmanan, Member (A)

Mr. B.M, Madappe

Aged 50 years

5/o. Sri Late Gurumalliah

R/o Door No.1137/11, 8th Main

Vidyaranyapuram

Mycore - 570 008, eesssse Applicant

(By Dr. M.5. Nsoaraja, Advocats)

By

1« The Principal
Southern Regionzl {anguace Centrs
Manasagangothri, Mysore-570 008,

Z. The Director
Central Institute of Indian Langquaces
Manasegangotri, Mysore - 570 003,

3. Union of Indie
represented by Secretary to Govt. of
India, Dapsrtment of Eduction
Ministry of Human Rescurces Devslopment
Shastri Bhavan, New Delhi-110 007, ....sse Respondents

(By Shri m.5. pgdmarajsiah, S.CeC.5.C.)
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(Mre T.v. Ramanah, Member{4))

Heard Dr. M.S. Negaraja, learned counsel for
the applicant and shri M,5., padmarajsiah, Senicr Centrzl

Government 5S5tanding Counsel appearing for the respondents,
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‘Learned, Counsel for the applicent states that the applicant

may be given leasve to make a8 coumprshensive representation to

Respondent (R for short) no.3 sezking redressal of his grievance.
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